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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW BOMBAY BENCH

0.A. No. gp5/92

oS I 198
~ XA XY6K 9
DATE OF DECISION  11,9.1992
Smt,Vanita Vijay Kulkarni Petitioner

Shri S.P.Kulkarni

Advocate for the Petitioner (s)

Versus

Union of India & Ors. Respondent

Shri J.G.Sawvant Advocate for the Respondent(s)

- on’ble Mr. iﬁfﬁfgﬁtféé%n, Vice Chairman

Fa s

on’ble Mt. MeYePriolkar, Member (A)

Whether Reporters of local papers may be allowed to see the Judgement ?
To be referred to the Reporter or not ?

ND
Whether their Lordships wish to see the fair copy of the Judgement ?

Wheth'e;r'it_ needs to be circulated to other Benches of the Tribunal ?
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’ o BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
¥

7 BOMBAY BENCH, BOMBAY

0A.NO. 5/92

Smt, Vanita Vijay Kulkarni ees Applicant
v/s,
Union of India & Ors. e+ Respondents

CORAM: Hon'ble Vice Chairman Shri Justice S.K.Dhaon
Hon'ble Member (A) Shri M.Y.Priolkar

Appearance

Shri S.Pe.Kulkarni
Advocate
for the Applicant

Shri J.G.Sauant
Rdvocate
for the Respondents

N ORAL_JUDGEMENT Dated: 11,9.1992
- (PER: S.K.Dhaon, Vice Chairman)

MePeNo,463/92 filed on hehalf of the applicant is

_ ;“i‘“;f?hllowed. Delay Condoned. M.P. disposed of.
_‘!t*il v . ‘:“.‘_“‘ . ;'_ éh S ‘ )
?/ 2. On 28,7.1992 Shri Sawant praysd for andrg?zntad four

ueaks time to file a reply,) However, no reply has been filed,

MW{?,HB prays for more time,’ In view of the order we ara abogut to

. a_‘__.“y
L ’ . pass, no useful purpose will be served in granting any further

A

ftlme.

' 3j-‘ . After hearing the counsel for the applicant and Shri
Sauant,'ue direct the Chief Personnel Officer, Llentral Railuay
BOmbay'to aiSpose of the representation dated 5,11,1990 of the

_~abp1idant as expaditiously as possible but not beyond a period

;§nf three months from the date of receipt of a certified copy of

‘! 'thls ordar from the applicant. The applicant is permitted to

N
1

,transmit the coertified copy of this order to the aforesaid
R P
‘onig;r.undar Registered Post Acknouledgement Due,

be, 'Uith these directions this application is disposed of

finally but without any order as to costs,
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. MEMBER (A) UICE T ATRMAN



